
(Shn F A. Ahmed]
(v) arrangements for immediate save the people of Malda from total starva-

supply of fertilizers and pesti- tton and death It has been reported jd the
cides for top dressing if it rains press also that the Prime Minister had told
within the next 2 or 3 weeks; the Chief Minister of West Bengal that if
and there be any starvation death, the State

Cabinet should resign I draw the atten-
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(vi) formulation of a massive pro* 
gramme for rabi and summer 
production to meet the shortfall 
in the khanf crops

6 The stock position of foodgrams 
both with 'he Central and the State Govern­
ments continues to be comfortable and all 
the reasonable demands of the State Go­
vernments for their public distribution 
system are being fully met At present, 
over 1,25,000 fair price shops are function­
ing throughout the country and the State 
Governments and Union Territories have 
been advised to strengthen the public distri­
bution system in their States

7. While the present situation would 
certainty need careful watching and prepa­
redness, it should not occasion any under 
alarm We are keeping m constant touch 
with the State Governments, and with their 
cooperation, we are contident of tiding over 
any difficult situation which may arise

SHRI D1NESH JOARDER (Malda) 
The drought conditions in Bengal, parti­
cularly in the districts of Purulia, Bankura, 
Malda, West Dnujpur and Mur»hidabad 
are wry acute Last year, there was flood 
devastation which continued for three 
months The people of West Bengal so 
affected have lost their homes, hearths, 
catle and also tbeir harvest For the last 
ten months, there has been no rain parti 
cularly in Malda and West Dinajpur and 
people are dying in hundreds of starvation 
Now there is famine condition prevailing in 
that district The State Government has 
totally failed to cope with the situation or 
rise to the occasion It has failed to give 
food to the hungry people, instead tt is thre­
atening them with dire consequences In 
tins condition, the people of Malda parti­
cularly ate helpless

MR SPEAKER < We are going to have 
41 general debate

9KRI DINESH JOARDER. I draw 
tfee attention of the Central Government to 
«ny that they should take proper steps to

tion of the Prime Minister and also say 
that the State Government has totally failed 
to save the people who are dying in hun 
dreds In this 20th century and in this age 
of civilisation after 2S years of independence 
when we are talking of green revolution, 
we are still living on the mercy of the 
nature If there is rain, there is flood and 
hundreds of thousands of people suffer, 
their homes and hearths and crops and 
cattle are washed away, if there is no rain, 
there is drought, starvation and famine 
I draw the attention of the Central 
Government and urge them to take prope 
steps to save the people of Malda

MR SPFAKFR • The statement is 
already there We will have some dis­
cussion

12 44 hrs
BUSINESS ADVISORY COMMITTEE

FOURFENTH REPORT

THE MINISTER OF PARL1AMFNTRY 
AFFAIRS AND SHIPPING AND TRANS­
PORT (SHRI RAJ BAHADUR) I beg to 
move

"That this House do agree with the 
Fouiteenth Report of the Business Ad­
visory Committee presented to the 
House on the 31st July, 1972”

MR SPEAKER Motion moved :

"That this House do agree with the 
Fourteenth Report of the Business 
Advisory Committee presented to the 
House on the 31st July, 1972”.

SHRI SHYAMNANDAN MISHRA 
(Begusarai) 1 want to draw the attention 
of the House to a very disturbing trend to 
curtail progressively the duration* of 
sessions of Parliament There seems to 
be an unfortunated consistent trend in this 
matter Last year, we met for only 102 
days, whereas we had gone up to 157 days 
at one time The avarage number of *j#yt



205 B. A. C. Report SRAVANA 10, 1894 (SAKA) B. A . C  Report 206

works out to 120 days during the course of 
the year, if you take ail the Lok Sabha ses­
sions into account. The last budget ses­
sion was only of 57 days, whereas in this 
matter also, the highest record has been of 
76 days, compared to the last budget ses­
sion, that is last year, it is five days less. 
And the present session of (he Parliament 
too has been curtailed by more than one 
week. It is only of 22 days, In this matter, 
the highest record was of 31 days.

At this rate, my submission is that Par- 
liament would be reduced in its utility, and 
authority, as the highest national forum, 
and we wuuld not be able to give adequate 
expression to the demands and aspirations 
of the people. If this is the attitude of the 
Government, don’t we have any protection 
at your hands? Is it completely the plea­
sure of the Government to curtail the dura­
tion of the sessions of Parliament as they 
wish? We just cannot reconcile ourselves 
to the position that it lies in the sweel will 
of the Goverment to curtail the sessions. 
They can of course say that only within six 
months we are compelled to sit constitu­
tionally, and so we can sit for a day and 
then you can go away. Kindly consider 
this position, we certainly cannot reconcile 
to it. We seek protection at your hands.

SHRI JYOHRMOY BOSU (Diamond 
Harbour) : Sir, 1 had written to you in 
this regard.

SHRI INDRAJIT GUPTA (Alipore) : 
What is your observation. Sir? Shri Shy am* 
nandan Mishra has raoed a serious point.

SHRI JYOTIRMOY BOSU : Sir, I had 
written to you—

MR. SPEAKER* 1 have got another one 
ftom you, not on this.

SHRI JYOTIRMOY BOSU That is 
about the privilege motion. About this, I 
do not know l will just take one or two 
minutes; 1 Jiuve written io you—

SHRI K MANOHARAN (Madras Nor­
th) : What is your reaction to the point 
made by Shri Shyamnendan Mishra? 
(interruptions)

MR. SPEAKER : I always received inti- 
atftltott in advance front Members who

want to s peak on this motion. I did not 
get from anyone except from Shri Mishra.

SHRI JYOTIRMOY BOSU : I beg 
your pardon. Your assistant came to me 
and enquired. ( Interruption)

MR. SPEAKER : On the first day; net 
today.

SHRI JYOTIRMOY BOSU: Yesterday.

» $  t^r«rqrr 3r 
* ( f  staT ’srrfftr i v ?
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SHRI K. MANOHARAN . What about 
the suggestion made by Shri) Mishri? It 
affects the feelings and aspirations of the 
Members of Parliament. What is your reac­
tion to it ?

SHRI JYOTIRMOY BOSU : Sir, I 
would not go into the matter of the sittings 
of the Consultative Committees, for which I 
shall write to you again to raise it. But 
then, the decision or the agreement between 
the opposition and the Government was 
that there should be one sitting during the 
session, and one sitting during the intcr-ses- 
sion. We had nine such occasions till 1971. 
But you will be surprised to hear that the 
Leader of the House the Prime Minister, 
from her own Ministry, heid three sittings 
only The same is the number for the 
Ministry of Information and Broadcasting.

About the duration of sessions, Mr. Mi- 
shra has given some figures. I would like to 
give some figures which narrow it down. 
For this session, whether you call it autmn 
or monsoon session, we have been having 
an average of 28 or 29 days. This time, it 
is only 22 days. And for the budget lesion 
it was 61, 61, 62; last year, it wa& 71. 
This time, it was 57. If they want to re­
duce the parliament's sessions to further 
their fascist ambitions and ideas and ope­
rate that way,—a dictatorial rule -  I have 
nothing to say. It is up to you, because, you 
are one of us. If we are liquidated, you 
would not survive, Sir. That is why ( am
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saying that there »  an alterior purpose, 
(Interruptions) I make a concrete suggestion 
for you, which you may kindly consider. 
Before the House sits, and the day’s bust* 
ness is decided, you should calls meeting of 
the Business advisory Committee seven 
days ahead, and the decision of the Busi­
ness Advisory Committee should be final 
and binding on alt of us

Mr. Raj Bahadur is a good man soci­
ally , we understand him, but as far as the 
business of the House is concerned, he is 
just one of us, like any one of us , he does 
not get any precedence over any of us 
You should protect our interests m the 
matter of the number of days, sittings, con­
sultative committee meetings, etc Although 
they have been able to get a vast majority 
m the House, all by fraud, we must have a 
bigger say m the House, to reflect the ideas 
of the people.

SHRI PILOO MODY (Godhra) • Mr. 
Speaker, there are two points which I want 
to make I am not prepared to accept the 
decisions of the Business Advisory Commi­
ttee as binding on me because my Party 
is not represented on it

MR SPEAKER You are welcome , 
we shall invite you

SHRI PILOO MODY Secondly, dur­
ing the last two or three sessions, each 
succeeding session somehow happens to 
shrink I have also been noticing simulta­
neously that# the Government’s legislative 
programme has been expanding every session 
and 1 think the reason why the two are 
reconcilable is because we allow, rather you 
allow, the Government to pass or bulldo/e 
through umpteen Bills in the last day or 
two some without discussion, some with 
very cursory discussion, and some with­
out any of us fully realising what the con­
tent of the Bill is and what its effect is likely 
to be You should put a stop to this piac- 
tice whereby in the last day or the last week 
or the last few days the Government is 
permitted to pass a dozen or half a dozen 
Bills. Then I think the Government itself 
will come to its senses and you will not be 
putting yourself in the embarrassing posi­
tion of having to cut tail the time.

swsft w a r n  it f t

fWTTT ft??TT |  f g  gflPVHfW |  I 3TOT 

«TTT fcf 3IW m  STflTC WK art v r f  
$  fa q - *r*n r q rv entaT i w a r * v t  %
ffetj, t’fr «r?r % f t r q t  %mx fcr 

f t  tnrerrift fircn? w v n  (  eft
tnp if t $

t o t  i t  ? r *r w T  £  far f*r«r ^  art

*TT*P5Jr grSRT I  <5to I  I frSR STRW 

«T$- f v m  W R T  ^ Tf^ tr q v

*rr f * m r
wrfg* »

SHRI FRANK ANTHONY (Nomina- 
ted—Anglo Indians) Mr Speaker, perhaps 
you have noticed that there have been seve­
ral references in the Press to the effect that 
today Parliament has been denuded of all 
contents and significance and is being 
emasculted It is supposed to be the sym­
bol of our democracy 1 do not want to 
impute any motives to the other side but 
apparently with the tremendous majority 
they ha\e, they can tieat the House with
contempt You are bringing Parliament into 
contempt by this We do not get enough 
time You lush vital Bills through Look 
at what happened to the demands of the 
ministries , whole series of impoi lant minis­
tries were just not discussed during the last 
session You owe n to yourself and to us 
that >ou aie not presiding over an emuscn- 
lated body

SHRI INDRAJIT GUPTA The last 
budget session did not last even the normal 
period of the budget sessions, that is 69 
days which is average, not to speak of 71 
days, Instead of that it was cut short by 
another week What was the result ? A 
ludicious spectacle at the end We had a 
very important Bill under dicussion and 
during the course of its consideration, every 
hour almost, cyclostyled amendments by 
the Minister himself—no less than 84 in 
number— were being handed out and distri* 
buted here in the House We had no time 
either to read or understand them, or 
appreciate what their significance was. Till 
now we have never been told by the Govern­
ment Benches what precisely they are trying 
to do.

This tnove is not an accidental thing, 
because it has not eccured only in the Just
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session, it has been happening for the last 
two years. Every session is being cut-short, 
is being abbreviated. Yesterday in the Busi­
ness Advisory Committee both you and the 
Minister of Parliamentary Affairs seemed to 
be very sympathetic to the idea that impor­
tant issues like the Hood situation, the 
drought situation and the power crisis situa­
tion should be discussed here through spe­
cial motions, but I was amazed to find this 
morning in the printed bulletin that one 
hour has been allotted for each of these. 
W.Jhat are we to ducuss in one hour ? We 
would rather not discuss it than discuss it 
like that just to salvage the conscience of 
somebody. Millions of people are affected 
and one hour each is allotted to these impor­
tant subjects. We would like to know 
what the Minister of .Parliamentary Affairs 
is trying to do. Let him make a clean 
breast of the whole thing, let him lay his 
cards on the table, Otherwise there is go­
ing to be trouble in this House.

SHRI K.D. MALAVIYA (Domariap.anj): 
I have every sympathy with the sentiments 
expressed by the members of the opposition, 
but 1 would like to request you to lay down 
the procedure now, to analyse the entire 
working of Parliament and break U up into 
the business aspect, the discussion aspect, 
the uproar aspect and all that has happend 
here, because we arc all as anxious as the 
opposition to spend the maximum time on 
the relevant issues brought by Government 
before the House. But almost two hours 
everyday, when the session is on, m my 
opinion, are spent without any purpose and 
irrelevantly. 1 would request you, there, 
fore, to lay greater emphasis on the pet ten- 
ance of what goes on in Parliament, so 
that we may increase the dignity of this 
House.

SHRI K. MANOHARAN : I would
request the Minister of Parliament Affairs 
not to rush in where angels fear to tread, 
to think about it three or four times and 
not to answer for the sake answering us. 1 
hope that better sense would dawn 
consult upon him and that he would 
the whole Government in the matter and 
come out with a clean statement appreciat­
ing the views expressed by alt Members 
including Mr. Maiaviya.

SHRI RAJ BAHADUR ; First of all 
ttrt tw  a&suie my hon. friend, Mr. Manoha - 
ran that so far •» *u*fetag ** concerned, I

did not do it. He rushed in to make an 
observation and 1 leave it to him at that. 
I think he understands what 1 mean.

May I assure the House that we are 
absolutely at one with them that all neces­
sary time must be allowed to the House to 
discuss the very many important, intricate 
and complicated problems ? We also take 
note of the fact mentioned by Shri Maia­
viya that there are uproars, demonstrations 
and all that. The minimum they are the 
better and that would give us more time. 
May ( remind them that this year there was 
an election and we met as late as 13th 
March. If we had started in the first week 
of February, we would have had more time. 
That is a very valid point. The election 
was over on the 11th and we started on the 
13th March and continued till the first of 
June. Then it was considered that mebers 
should have a respite of 8 weeks. That 
was done and we have met on 31st July. 
I have not gone into the intircate calcu­
lations that Mr. Mishra has taken the trou­
ble to make. Even so, normally the mon­
soon session has been 5 weeks or at the 
most 6 weeks. This time also it is 5 weeks.

13.00 hr$.

SHRI SHYAMNANDAN MISHRA : 
Only 22 working days are there.

SHRI RAJ BAHADUR : I think it is 
24. There are five full weeks with 5 work­
ing days in each week, except in one week 
because 15th August is a holiday.

SHRI SHYAMNANDAN MISHRA : 
There are two other holidays.

SHRI RAJ BAHADUR : There my be 
be other holidays. Let there be a compro­
mise between 24 and 22 ; let u be 23.

So far a; any attempt on our part is 
concerned, we aie dictated by the exigencies 
of the situation. Some delegations are going 
and the Speaker will lead those delegations 
Septembei ... (Interruptions). 1 need not 
bring in those things.

SHRI K, MANOHARAN: 1 take strong 
objection to it. The responsibility is fixed 
on tbe Speaker.

SHRI RAJ BAHADUR : That is not 
my intention. I am only saying, we have 
cat the coat according to the cloth and the
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floth is the time. For discussion about days* because he knows which are tbe 
drought, I hour... motions which are already pending.
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SHRI SHYAMNANDAN MISHRA: 
How can you discuss it in 1 hour ?

SHRI RAJ BAHADUR : Government 
has not fixed it. We will abide by tha 
wishes of the House in this respect.

MR. SPEAKER ; I quite appreciate 
the anxiety of hon. members 1 myself 
fed that this year we have not met for as 
many days we were meeting in the past. 
You have said that the Speaker should look 
after all this arrangement. The practice 
in the past has been that the Government 
sends the business and also fixes the period 
of the sessions and my predecessors have 
always been agreeing to it. It is nowhere 
in the rules or in the past conventions that 
the Speaker could intervene. But I advise 
them. Of course, when they fix it, they do* 
inform the Speaker that they are calling the 
sessions on such and sech a date and the 
Speaker always says “Yes'*. They send the 
time-table, schedule, etc. But I will have a 
talk with the Prime Minister that it is much 
better that they suggest the total time in 
advance. . .

SHRI PILOO MODY : You are by­
passing the Minister of Parliamentary 
Affair*.

MR. SPEAKFR ! It is not his jurisdic­
tion. The Speaker has also got his functions.

SHRI SHYAMNANDAN MISHRA : 
Would it not amount to saying that only 
official business should deteimine tbe du­
ration of the session and there can be no 
non-official business of importance ?

MR. SPEAKER : Every Friday is there 
for non-offlcial business.

SHRI SHYAMNANDAN MISHRA : 
X do not think Friday alone should be there. 
We lire bringing up so many motions.

MR. SPEAKER : In case you feel that 
the time is not sufficient, I think in future, 
fi you apree, the Speaker will look into it as 
to how much time will be required for non* 
offSal btwlneis other than the non-official

Then he will make his own proposals. 
We will try to straighten it amongst our­
selves.

For this session normally the duration 
is five weeks. We are short by two or 
three days because of holidays. What I 
propose is that we will sit on one Saturday. 
We will find another day also and thus try 
to make it up.

SHRI SHYAMNANDAN MISHRA : 
No sitting on Saturday.

MR. SPEAKER : We discussed every 
aspect in the B \C  and then we came to 
certain conclusions. In spite of that, some 
of you wanted to make a reference to it in 
the House, which you have done After 
full discussion in the BAC, we decided that 
against the normal rule of one No-Day-Yet- 
Named Motion in a week, we will have 
three or more. We decided it yesterday. I 
am trying to avoid a convention of having 
two, three or more motions. I hope you 
will appreciate that. In future we will see 
we are able to follow your suggestion.

The hon. Minister tefcrred to delegations. 
When delegations are invited, normally 
we have to send delegations. Per­
sonally I am not very fond of travelling. 
But I am the Chairman of the Standing 
Committee of the Commonwealth Speakers 
till the end of 1973. After Shu Sanjiva 
Reddy, they elected roe on both the IPU 
Executive Committee and that of CPA So,
I will have to attend their meetings till the 
end of 1973. If you so desire, I can resign 
it. 0 ‘herwise, if they invite me, I have to 
go. Then, at the time of the hxecutive 
Committee meeting, if a delegation viwts 
that country then the Speaker should be tbe 
leader of that delegation and not any other 
member.

SHRI K. MANOHARAN : Do you 
want us to move a resolution to send you 
abroad often ?

MR. SPEAKER ; Let no impression 
go round m the country about my visits 
abroad. I am there tn the Fxecu live 
Committee till the end of J973. After that, 
if you like, I will Qpt stand for it again.
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SHRT PILOO MODY: It is not the
opposition but the government side that 
made tbe charge.

MR SPEAKER : Shri Raj Bahadur 
should feel proud that his Speaker is the 
Chairman for three years of the Standing 
Committee of Speakers. Shri Raj Bahadur 
could accompany me any time he likes.

SHRI RAJ BAHADUR : I am game 
for tbat.

MR. SPEAKER : I will try to fulfil 
all the promises which I have made within 
thi& time without causing much inconveni­
ence to you. In future 1 hope i will have 
some consultation with both of them to 
find out, as Shri K. D. Malaviya pointed 
out, proper division between privale busi­
ness and official business so that hon. 
Members do not feel any grievance, which 
they give expression to in very strong words 
as our friend Shri Frank Anthony did.

SHRI JYOT1RMOY BOSU : The cri­
ticism was about the last session.

MR. SPEAKER : I am thankful to you 
all for having brought it to my notice.

SHRI JYOTIRMOY BOSU : There is 
a provision in the rules. Chapter IV, rule 
IS savs that the Speaker shall determine the 
time when a sitting of the House shall be 
adjourned sine die.

MR. SPEAKER : that is about the
sitting of the House; not about the session.

SHRI RAJ BAHADUR : Most of the 
Ministries were discussed last time. Out of 
28 Ministries only 6 Ministries were guillo­
tined and these included Parliamentary 
Affairs, Supply, Electronics and Atomic 
Energy. Since Planning and Finance were 
discussed in other wavs, these two were 
guillotined.

MR SPEAKER : Now, I put the
motion moved by Shri Raj Bahadur to the 
vote of the House.

m m  
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MR. SPEAKER : I wit! consider it.

SHRI K. MANOHARAN: It is already 
10 minutes past 1 O' Clack, we are going 
to discus* {fee Simla Pact. 1 am afraid, our

time will be curtailed. Already we have 
taken more time.

MR. SPEARER : I will find tbe solu­
tion. We will meet at 2 O* Clock in spite 
of the time we take here. If you keep on 
talking whole of the luch hour, I will not
allow any more time for lunch. We will
meet exactly at 2 O* Clock.

The question is :

“That this House do agree with the 
Fourteenth Report of the Business 
Advisory Committee presented to the 
House on the 31st July, 1972, subject to 
the modification tbat the time allotted
to items (17), (18> and (19) of the
Report be suitably increased by the 
Speaker.*’

The motion was adopted.

13*12 hr*.

MATTER UNDER RULE 377

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : Sir. I must express my grati­
tude to you for your kindness in allowing 
me to raise the piivilcge issue.

Two of the Members of this House were 
elected to the Tea Board on 17th May, 
1972. On 18th May, the Lok Sabha Sec­
retariat drafted and signed the intimation 
which was actually received by tbe Foreign 
Trade Ministry on 19th May.

Now, the Foreign Trade Ministry and 
the Chairman, Tea Board, in their anxiety 
which I will not di&ciose now convened the 
first meeting of tbe re-constituted Tea 
Board on 3rd June in Calcutta. In that 
meeting, they finaised the main Executive 
Committee and all the Standing Committees 
for a period of three years, that is, for the 
entiie tenure of the Tea Board. But Shri 
Biswanarayan Shastri and myself who had 
been elected to the Tea Board were not in­
vited to that meeting. Therefore, we were 
deprived of exercising our rights.

The funniest thing is this- Yesterdsy,
I was shown a note given by tbe Foreign 
Trade Minister. I regret to say. in my life 
1 have never seen such an calculated, un­
mixed, untruth being served before the 
honourable Speaker of the supreme national 
legislature of the country. In that, they have


